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ACT No. XVII or 1911.
Passep BY THE GOVERNOR (ENERAL OoF InNpia 18 Covuncin.,

(Recewed the assent of the Governor General on the 23rd
: - September, 1911.)

4

An Act to control the manufacture, possession,
use, sale, import and export of airships.

WHEREAS it is expedient to take power to
control the manufacture, possession, use, sale,
import and export of airships; It is hereby enacted
~ as follows :— ‘

1. (z) This Act may be called the Indlan Air- Shtm-tt‘tmg,
~ships Act, 1911, "7 extent an

commence-

(2) It extends to the whole of British Indla in- ment
cluding British Baluchistan, the Santhal Parganas
and the Pargana of Spiti.
(3) It shall come into force on such date as the -
Governor General in Council ‘may, by notification in -
the Gazette of Indla, direct in this behalf.

2. In this Act, unless there is anything Tepug- Defiitios,
nant in the subJect or context,— '

(1) “airship” means any machine fitted with
mechanical or other means of propulsion
designed to fly or float in the air without
connection with the earth, and includes
any part of any such machine:

(2) “export” means takmg out of British

India:
(3) “import” means brmgmg into Brltls‘h
India: and

) * prescribed ” means prescribed by rules .
under thls Act '

8. () The
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Power to
make rules
for licensing
the manu-
facture,
possession,
use, sale,
import and
export of
airship,

3. (1) The Governor General in Couneil, or the
Local Government subject to the control of the
Governor General in Council, may make rules con-.
sistent with this Act to regulate or prohibit, except

under and in accordance with the conditions of a -

license granted as provided by such rules, the manu-
facture, possession, use, sale, import and export of
airships or any specified class of airships. -

(2) In particular and without prejudice to the
generallty of the foregoing power, the Governor
General in Council or the Local Government, as the
case may be, may make rules for all or any of the
followmg, among other matters, that is to say :—

(@) the authority by Whlch licenses may be
granted ;

(b) the fees to be charged for licenses, and the
other sums (if any) to be paid for ex- -
penses by applicants for licenses; ’

(c) the manner in ~which applications - for

- licenses shall be made, and the matters
- to be speciﬁed- in such application;

(@) the forms in which, and the conditions sub-
ject to which; licenses may be granted;

(¢) the _period for which hoenses shall continue
in force; ,

( f) the keeping by the holder of any such license’

‘ of a record or account in the prescribed
form of anything done wunder such
license, and the exhibition of such record -
or account. when called upon to do so by
any officer of Government specially em-

‘ powered by any such rule in this behalf;

(g) the production by the person holding any

~ license of such license, and the produc-

* tion or accounting for by him of the air-

ship covered by such license, when called |

upon to do so by any officer of Govern-

. ment specially empowered by any such
rule in this behalf;

(&) the
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(/z)r the prohibition, either absolutely or subject

to conditions, of the carrying in airships
of all or any of the following things,

“namely :—explosives, arms, ammunition,
carrier-birds, photographic or wireless -

telegraphic apparatus or such other
things as may hereafter be prescribed in
this behalf; and . .

() the carrying of a number or other means of
identification by-airships and the regis-
~ tration of such' number or means of

~ -identification. '

(3) In making any rule under this section, other
‘than under clause (4) thereof, the authority making
the rule may direct that a breach of it shall be

- punishable with imprisonment for a term which
-may extend to one month, or with fine which may
extend to two hundred rupees, or with both. -

4. (1) Notwithstanding anything in any rule
made under-section 8, the Governor General in Coun-
cil may, by notification in the Gazette of India, pro-
hibit either absolutely or subject to conditions the
import or export of all or any airships or any class
of “airships if, in his opinion,. the issue of such a
notification is expedient in the interest of the public
safety or tranquillity. ‘

(2) When a notification has been issued under
sub-section (1), the officers of sea customs shall have
the same power in respect of the airships specified

~ therein, and in respect of any vessel containing any
‘such airships as they have-for the time being in re-
spect of any article the import or export of which is
prohibited or regulated by:the law relating-to sea
-customs and the vessel containing the same; and the
~ enactments for the time being in force relating to
sea customs or any such article or vessel shall apply
accordingly. : ' o
8. (1) If the Governor General in Council is, of
opinion, that in. the interest of the public safety or

! ‘~ tranquillity

Power to
Governor
General in
Council to
prohibi$ the
import or
export of
airships for
publie good.

Power to
Goyernor
General in
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Comne? @ tranquillity the issue of all or any of the followmg

_cancel or

sueperd. . orders is expedient, he may by notification in the
censes a 0
a‘cqme "4% Gazette of India—
hips £
e pie (i) cancel or suspend all or any hcenses jssued
- sarvice, . under this Act eithér absolutely or sub-

ject to such conditions as he may think .
fit to prescribe; : ‘

(ii) direct that all or any airships or any speci-
fied class of airships shall be delivered,
either forthwith or within a spemﬁed
time, to such authority as he may ap-
point in this behalf;

(iii) direct that all or any airships delivered to -
any authority in accordance with a direc-
‘tion under sub-clause (ii) shall be at the
disposal of HIS Majesty for the public -

service.

(2) On the issue of a notlﬁcatlon under clause
~(ii) of sub-section (1) any person in whose possession -
any airship referred to in such notification wmay be,
shall forthwith, or within the time specified in such
notification, deliver the same to the authorlty speci-

fied therein.

(8) On the issue of a motification under clause -

(iif) of sub-section () in respect of any airship, the -
- .owner thereof shall be paid such compensafion as

may be determined by such officer as the Local

Government may appoint in.this behalf

: (4) In determining the amount of any compen-
"sation payable under sub-section (3), such officer
shall have regard to any rules regulating the assess-
ment “and payment ‘of .compensation which the
Governor General in Council, -or the Local Govern-
~ ment subject to the control of the Governor General
in Council, may make in this behalf,

Powerto . . 6. (1) The Governor General in Council, or  the
e rales .Local Government subject to the control of the

conferring -

- Governor
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Governor General in Counell ‘may.make rules COTL- powets of in.
sistent with this Act. authorlsmg any officer—  fpecton.

detention and
(@) to enter, inspect  and -examine any place, mmoulxl *

carriage-or vessel in which an airship is-
being manufactured, possessed, used, .
sold, imported -or exported under a
license granted under this Act, or in
which he has reason to believe that an
airship has been ,or is being manufac-
tured, possessed used, sold, imported or
exported in contravention of this Act or
‘of any rule made thereunder; '

(b) to search for airships therein;

(c) to seize, detain and remove any a1rsh1p_
found therein; and
(d) to search any alrshl_p for explosives, arms,
. ammunition, carrier-birds, photographic
or wireless telegraphic apparatus or
- such other things as may hereafter be
presoribed in this behalf, and to -seize, .
detain, and remove any such things if
‘found thereon.

(2) The provisions of the Code of Criminal Pro-
cedure, 1898; relating to searches under that Code
shall, so far as the same are applicable, apply to -
searchies by officers authorlsed by rules under this
section. '

7. (1) The Local Government or any officer prohibition
specially empowered in this behalf by the Local 2 rogule-

tion of navi.
Government, may by order in writing prohibit the gation by .
navigation of airships over such areas as. may be MRS

' presembed in the order.

(2) Any such order may apply either. generally-,
to all airships or to airships of such classes and de-
scriptions only as may be specified in the order, and
may prohibit the navigation of airships over any
such prescribed area either at all times or at such -
times or on such occasions only as may be specified-

: in
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in the order and either absolutely or subJect to such
exceptions or conditions as may be so specified. :

Penalty for 8. Whoever in céntravention of—

cortain

Coffnces. (1) a-rule made under section 8, sub—sectlon (2)

. clause (), carries in an airship, explo-.
sives, fire-arms, ammunition, carrier-
bu-ds photographlc or wireless tele-
graphic apparatus or such other _things
as may hereafter be prescribed in this
behalf, or '

(2) a notification issued under section 4, im-
- ports or exports an airship, or

(%) a notification issued under section 5, sub-
section (1), clause (i), does or abstams_’
from doing any act, or '

(4) & notification issued under section 5, sub-
section (1), clause (ii), fails to deliver to
the proper authority any airship in his
possession, or

' (5) an order made under section 7, undertakes

~a flight in an airship, unless he proves

that he was compelled to do so by reason

of stress of weather or other circum-
stances over which he had no control,

sha,ll be punishable with imprisonment for a term
-~ which may extend to three years, or with fine, or
- with both.

CPenaltyin 9. Whoever in any case not prov1ded for in séc-
 Sason wob D% tion 8, manufactures, possesses, uses, sells, imports
section 8. OT exports an airship in eontravention of this Act or
of. the eonditions of a license granted thereunder,
shall be punishable with imprisonment: for a term
which may extend to six months, or with fine which

may extend to one thousand rupees, or with both:

Forfsibweos ~ 10, When a person is convicted of an offence
conviction, . punishable under this Act or of the rules made
thereunder, the Court before which he is convicted

may direct that the a,1rsh1p or the thing (if any) in

: s respect
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respect of which the offence has been committed, or
any part of such thing, shall be forfeited to His
Majesty. ~ e L -
- 11. Whoever abets the.commission of an offence abetments

punishable under this Act, or the rules made there- 2dsttempts.

under, or attempts.to commit any such offence and -
- in such attempt does any act towards the commission
of the same, shall be punishable as if he had com-
mitted the offence. '

12. Nothing in this Act shall apply to the manu- Saying for
facture, possession, use, sale, import or export of e domeby
any airship— : | or Govern- -

: ment officers, -
(@). by order of the Government; or :

- (b) by any person employed under the Govern-

ment in the execution of this Act or to

~‘a public servant in the course of his em-
ployment or duty as such. ‘

13. (1) The power to make rules conferred by Procedure
this Act is subject to the condition of the rules being & mekins _
made after previous publication. ‘ '

- (2) All rules made under this Act shall be pub-
lished in the Gazette of India or the local official
Gazette, as the case may be, and shall thereupon
have effect as if enacted in this Act. : .

14. No suit, prosecution or other legal proceed- saving for =
ings shall lie against any person for anything which ‘;f,ﬁ'fidf‘;’i‘fh‘“ ‘
;ﬁ in fmd faith done or intended to be done under wder.Act, -

1s Act. - SR




